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“In pursuance of order dated 28.11.2019, we are informed that certain further orders have been
passed by the State of U.P permitting mining with safeguards. Let such orders and effect thereof on
the ground be placed on record as on 30.04.2020, before the next date.” P HE § HI0 e B

AHET STUTCT 3T SIRIS Fear ) amen @ TR &

TBRUT H AT R R fh fPeve, o vd wfiwd e, Soso @fre
I, SIS B UF H&I—479 / THo—228 /2017 (@99 TAf)(iii) R 28—06—2019 ENT FaTa
TR ® 5 #o st T wieRer ¥ Reell @ aew @ 3geA # wfyg, s, a9 1d
Ty GRacH FATT B T ¥ fdu Swmwny o § fRA M G “Project
Proponent must ensure that the CCTV Camera, Personal Computer (PC), Internet Connection,

Power back up, access control of mine lease site, and arrangement for weight or approximation of
weight of mined out mineral on basis of volume of the trailer of vehicle used at mine lease site are

available.” @ UR¥ey # af0V0 ¥H0—44 /2016 HEAPHH I YATARY], 99 Ud Werdrg URadH
AT g 3 H A W gRT BT & ey B 05.00.2018 ERT I GING BN AN
fFd S 2 SwR WY WReR B MERe far w24 W & sax AT R e fAeEm
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ﬂbﬂ@azﬁamﬂs‘ﬁ:o—vﬁﬁa‘rﬁmaﬁow 150/2019 WU @Rg g AR

3% FURVAE BREC QU8 TeIgie AT T oG @ wEw ¥ aediel I B B @ 8

I AFR T WIS B MET WS-2/9, 2/10, 2/11, 3, 4, 5/2, 2/4, 19/3,

19/8,19/2, 22, 9/4,19/7, 21/1, 21/2, 21/3, 21/5, 23/2 &0 15.818 20 B e

STUTe 3T~

1. USCIR® $ YR Environment Clerance for ordinary Sand Mine On Yamuna River locoted at
Gata:- 2/9, 2/10, 2/11, 3, 47, 5/2, 2/4, 19/3, 19/8, 19/2, 22, 9/4, 19/7, 21 /1,
21/2,21/3, 21/5, 23 /2 80 15818 80 &I AT I GATGRYT TG FeiRer wifda=or, Sovo
ENT SIERTEAT 2006 (@ W) ¥ Ry W mRemi @ oEim ReRE 26122018 NI
Tt Wil frfa | (BrmRy o)~ L

2. 9§V Wil walt § sfefed oot @ auies gRRed T R o @ g
SOH0 JGYOT FIE=vT 1€ gRT 3@ 7,20,000 /%9 gRT wRifaRel eyl & w0 ¥ e
BRI BT ST BT TN U RS WEIR §IRT 13,265,000/~ @ ®U F GRAY @ eI
q T B

3. PR & Waew ¥ oo Uy fREw @) $ A 90177 /UPPCB
/Circle3(UPPCBHO)/CTO/water/Shamli/2020  Dated  11-04-2020 & 90161 /UPPCB/
Circle3(UPPCBHO)/CTO/air/Shamli/2020 Dated 11-04-2020 ETRT 99 ol T qg geqfa frfa
@ T 8, AT deR 31122020 2| (BRTR W) - 2

4. ST WNIT gAieRe g ko wiitiewen, oo oade T TR 348d) do@ i
18—02—2020 ¥ for T fofyr & omjuTer # S®IE ERT 3@ 20,45,000 /—FT B Fb MRS
ST B AT 8, fSIe! Expiry Date 19-03-2024 21

5. MY, HERTYR AvSe, WERYR Bl AT famleh 27-06-2020 & IR WR PrIferdy foraery
A B QY AE—3814 / TT9-2020 f3AIF 10-07-2020 & ERT THIE (A THOTHO oo,
W0 2 #FoiT FAR 9F 37 U, MR- FIeRT $EH e (TCehNeG @W 85 JER
ETHICT WIfde)) BT T HIfPT 85 § aeX T 18500 T-HICY MRV qig], @4 b S
P Bodwy 65/— WYY Ufd FFHICY @ R W QU AqTec! IHT WYY 12,02,500 /— WM T
@il fJer vd fafga siffad 1957 &1 gRT1 21 & SHAR WFYE [RIRR] &1 9 )
60,02,500 /—08 FeA AHA 72,15000/— T Td Ig WA &F H IaN Uo¥ GEA (TRER)
(Saforaal wekE) FrmmEen 2019 & a9 @ 41(5) @ 3 SUafHT Susll B Jeotad B
g O uRT ¥ Uldavs #EF §RT AR S BT G [Bd W & SR S FIAEe @
S 59 @ WIRUMT & 3Td 3id 500,000/ — WO §H YPHR Fol 77,5000/ — B EEARI
IRRIAT frar T | Saa ARRINAT eFRIR 3BT 77,15000/— §HIS FRT SFT 9 XA & BRI
PR e Tl @ U9 HEg-3825 /WG WEE—agel  (YRee)) /2020 fReid
22-07—2020 ERT Y—TORG & JHRT BT Fifcl awell Bd S &g el FHOT TRI fBar 1

6. SPTS BT WIS Y, 2020 BT WIS f¥a aid 2636070 /— [l 10—10—2020 PN A ¥
AKD200208166 ERT S #%d g3 @7 P Haliferd foar | (B Wer)-3

7. 3FE B G AT AT 99 B wEn A 22-10-2020 BT eSS /@
RPN, e, IR, GHEMRIT AEUd 9 YSOMNG @ SuRAfd § Rd ga g A wm
wIfid 6 T | (B e ) =Y
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tate Level Environment Impact Assessment Authority, Uttar
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Registared
radesh

To,
Shri Manjeet Kumar,
5/0 Shri Ved Prakash,

Directorate of Environment, U.P
Vineet Khand- 1, Gomti Nagar, Lacknow - 226 010
Phone : 91-522-2300 541, Pax : 91-522-2300 543
E-tnail : doeuplko@yahos com

Websile : www selaaup.in

Near Manjeet Filling Station, Meerut road,
Village- Mangtaoura Kadeem, Kamal,

Haryana- 132001

Ref. No.. ,ﬁ,;?z.,..fpam;smc;ms;zom

5ub:  Environmental Cearance

Date: 245 December, 2018

for Proposed Ordinary Sand Mina on Yamuna River at Gata No.- 2/9, 2/10,2/11, 3,

Ami, 5/2, 2/a, 19/3,19/8,19/2, 22, 9/4, 1977, 2111, 212, 2113, 2145, 23/2 at Village-Mamaur Ahatmal Sabik, Tehsil-

Kairana, District-Shamli, M/s

Dear Sir,

M.M. Traders [Leased Arez- 15.818).

Please refer 1o your applicationfletter dated 24-07-2018, 28.07-2018 & 01-11-2018 addressed fo the

Secretary, SEAC, Direclorate of Environment,
its meeli

Committee considered the matter in

A presentation was made by
Private Limited. The proponent,
committee that:-

througl the dotuments submitted

U.7., Lucknow on the subject as above, Thi Siate Level Expert Appraisal

ngs held on dated 11/12/2018.
the project propenient along with their

consultant M/s Creencindla Consulting
and the presentation made, infarmed tha

1- The environmental clearance is sought for Ordin'arf Sand Minz on Yamuns Rfver at Gata No,-..'l'fs, 2410, 2/11,
3, ami, 5/2, 2/4, 19/3,19/8,19/2, 22, 574, 18/7, 2141, 21/2, 2113, 255, 2343 at Village-Mamaur Ahatmal-Sabik,

Tehsil- Kairana, District-Shamli, M/s MM, Traders (Leased Arcar

15.818).

2 Salient features of the project a5 submitted by the project progoncnt:

NS g

X .‘J\ 5'"3‘7
-t
= f

1. On-fine proposal No. SIAJUP/MIN75R17/2018. ]
2. Fle Ho. allotted by SEIAR, UP 1416 ]
3. Name of Proponent M/s. M. W, Tradars l
Proprietor - Manjeet Kumar , Sfo Ved Prakash i
4. Full correspondence address of proponent and 121/2, Manglaura Qadim, ¢
mobile no, Nogla Megha, Karmal, Haryana i
. Pin-132001 )
S, Rame of Project Mamaur Ahatmal Sabik Ordinary Sang ~————————
Depasit On Yamuna River.
6. Project locatlon {Plot/Khasra/Gata No .} Village - Mamaur Ahatinal Sabik, ————
: Gata No. 2/9, 2710, 2/11, 3,4 wi, 512,204, 1313, 1975 1
E ’ 1318, 1942,
22)9/8,1977, 2111, 212, 23,2315, 232 i
Tehsil - Kairana, ‘
District — Shamlj
Stale - Uttar Pradesh,
7. _Name of River Yamuna River o %
3, Name of Viilage Mamaur Ahatma! Sabik - —
5. Tehsil Kairana ——
56. DistricL Shamh TTTTT——————
A - S
1. Name of Minos Mineral L e
12, Sanctioned Lease Arca (in Ha.) 15813 Ha, ——— ]
—_— .
; 13, Minsable Area {In Ha} 11.589 Ha. - —— ]
14. Zerolevel mAL :;: mzzs _.u“**___::
15. Max. & Min_mrl within lease area -228m. —
16. Pillar Coordinates Verified by DMO) | point BT .
’ PRIt B p "y = itude
orasi e fe b 297749 qguy e
P - e 29-2 1.53-11";"“"—--“.__“7“____‘__5___‘
. k"\l/ /(- C : E‘Zl'as Mt rrey) | n B'ZSABS-E N
o DMN TS saideE

‘:rnlj'
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bik, Tehsll: Kalm
15.818),

C1 29°21'45.86"N 77° 8°19.35"
D 29°21'44,20"N 77" 8'18.74"¢
E 29°21'43.22"N 77° 8'19,99"€
3} 29°21°43.02"N 77°8'18.77°
F 29'21'30.70"N 77" 8'18.37"E
G 29°21'40.41°N 77°8'20.66"E
H 29°21'38.19"N 77° 8'20.61°E
H1 29°21'36.79°N 77" 8'18,00"E
H2 29°21'37.84"N 77°8'17.83%¢
[ 29°21'31,81°N 77" 8'20,35"E
] 29°21'30.79°N 77°8'16.71°E
K 29°21'31.65°N 777 8'16.21"E
L 29°21'30,81"N 77" 8'12.66"€
M 29°21'34,55°N 77" 87.84"¢
M1 292134.93°N TIEIIRE
N 29°21'37.40°N 77° 8'8.00"E
N1 23°21'36.34*N 77" 8'8.37"E
0 25°21'37.44°N 1781101
P 25°21'35.27°R 77" 810 45°E
P1 25°21%0.32"N 77°8'10,65"E
Q 29°21'36.06"N 77" 8'11.78"E
Submearged area
N 23°21'37.40°N 77" 8'8.00°F
0 29721'37.64°N 77" 811.01°F
3 252139.27"N 77" 810.45"E
1 25721'40.32°N | 77" 8'10.65°€
) 29%21'94.20"N 77° 8'18.74"E
£ 23°21°43.22°N 77° 8'19,99°F
£1 2972143 .02°N 77" 81R.77°E
F 29°21'40.70°N RIS
G 29°21'30.41°N 77°820.65°F
H 29°21'38,19"N 7 82061
H1 28721'36.73"N 77° 818.00°E
NI 29"2136.34°N 77 B8 3TE
N2 29°21'36.37°N 77" 8'11.03°F
N1 2921'36.38"N 77 E83TE
Total wotkable areg |
Blotk 1
A 20204810°N. | T sLae
8 29721'583.11"N 77:' E'Es_gaueh T
c 29°2146.18°N 77 82A6E
20°21°45.86"N 77 81935¢
29721'44.20"N 77°8'18.74"E |
29°21°40.32"N 77 810.65°F
ZMS.OG?‘N :77- 3 -
4 8'11.78°F
Hi 29°2%'36 7:1;* :
1 2N | ;;: %%%-»— '
1 29"21'30.79°N W i
K AUESN | mre e i
[ 25°213081°N AT E
: ] I7T 81266 q
M Z2134.55°N 77 87.80°F
-;-*-«..Ml 2921'24.93°N W
et SOSIN . M;zx'aauLJMW-— j
Reserves . v T e
17._ Total Geological — e i .4

e,

Page 20l 8
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— 15.818),
18. Total Mineable Reserves inLo] 2,37,270m’
1S. Total Propospd Praduction 1 8¢

11,86,350m”

20. Propaosed Production/year 2,37 270:11"'1 i
2). Sanctioned Period of Mine fease 5 Y:e;rs
22. Production of mine/day 950 m /Day o
23, Method g - ol
24, No, of w;;inmaug:vs T S—

. No, 250 days/ Year
25. Working hours/day - 12 Ho::;f =
26. No. Ol workers 70 |
27, No. Of vehicles movement/day 106 -
28. Type of Lang :

ovt. =
29, Ultimate Depth of Mirin Govt. Land

2.5m
30. Nearest metalled road from site 332 m
31, Water Requirsment PURPQSE REQUIREMENT (KLD)
Drinking Q.70
Suppressionof dust | 1.59
R Plantation 1337
Others {ifany) 0.00
_ v Total i 5.66 ;
32 Name of QO Accredited Consultant with QCI No Greencindia Consulting Pvt Ltd. NA BET/EIA/1619/RAGDSS
2nd period of validity, valid til 27/10/2019 _
33. Any litigation pending against the project or fand in | No -
any courg - _
34. Details of 500 m Qluster Map & certificate verified | 185/ Kha. B.-2013, Dated: 58" May, 2018.
f by Mining OHficer -
35. Details of Lease Ares in approved DSR; 15.818 Hectares
B 36. Length and breadth of Haul Road Length 332 m, Width 6.0 m
R 3- The mining would be restricted to unsaturated zone only above the phreatic viater-table and will not Intersect
- the graund water table at any point of time.

i
X 4
o -

IS

5.

o 6
7-

on the

This project does not attract any of the general conditions spplicable an mining projects Sp:eciﬁed in E1A
Natification 14/09/2006. _ ‘ o _ %
“The mining operation will not be carried out in safety 2ong of any bridge 6r embankment or i!léibifragilg-mne

” suth as habitat of any wild fauna.

“There is no litigation pending in any court regarding this ?ypjec_t.v - o
The praject proposal falls under category-1{a) of E1A Nonﬂqaﬂnq: 2008 (as amended).
Based on the recummendations of the State Le_'v_el ExpertAppraisal Committea _(meutjn,g held on'11/12/2018
above said project, the State Level Environment Impact Assessment Authority fme.etings héld on dated

. | Gearance to the title project for collection of 2.37 270m>*/An
0138 has decided to grant the Emlmamem-a : je of 2,37, -
ilsa;::;zosed from mining lease area 15.818 ha subject to effective implementation of the following General Conditions

and spedfic conditions:

General Conditions:-

NP w®

Environment & Forests are strictly cnmp&

1 This enviranimental clezrance {5 subject fo dllotment of mining lease in favour of Project propanent by District
. Administration/Miniing Department. o o
2 Forest dearance shall be taken by the proponent as necessary under faw.
3' -Any change in mining area, khasra numbers, entalling cap?citv addi!igr_i with change in process and of mining
3 technology, modernization and scope of werking shall again require prior Environmental Clearance as per the
provisions of EIA Notification, 2003 (as amended). - )
4,  Precise mining area will be jointly demarcated 3t site by project proponent-and offigials of Mo e
' department prior to starting of mining operations. Such shé plan, duly verified by competent au thlurﬂywmal
with copy of the Environmentat Clearance fetter will be displayed on a hoarding/bo.
plan will also be submitied to SEIAA within a period of 02 months,

ard at the site. A Topy of site
Mining and loading shall be done only within day hours time.

No mining shall be carried aut In the safety zone'él.anyByidge and/or embankment,

kA
it shall be ensured that standards related r’q,.amﬁten

slity/effluent as Pr
e%whh. ‘ estribed by the Ministry of

dust. contro) majors should be
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1,

18,

.'le.

17

18.

2L
22.

24,

25.
26

27,

R

31.

applied to take-care ol dust

Benerated du ing inl erati SP (| [ d
¥ mining opera o, Klin ¥ T h
wil be ensured by th ’ G B tinkhing of water op haul roadsto tontrol dust

Al necessary staturory elearances shall be obtained Eefore

No wildlife habitat wif beinfringed,
It shall be ensured that excavation of mingt mineral d
of the rver bed /basin, whore mining is carried oyt -
1t shall be ensured that MHINg operation af Sand/Moram Will not in any way disturb the, velocity and flow
pattern of the river water significantly, ' ' |
tt shall be ensured that there

085 not disturb or change the underlying soil characteristics

is no fauna dependant

_ on the river bed or areas close to mining for its nesting. A
;enp:g sun the same, vetteq by the competent authority shall be submitted to the RO, PCB-and SEIAA within 02
Primary survey of fi

imary surv ora and fauna shall be carffed out and data shall be submitted to the RO, PCB and SEIAA
wu,hin'si; monthis. h ; Hoe l
Hidro-geologiea! study shall be cardied out by a reputed organization/institule within six months'and establish
that mining in the sald area will noy adversely affect the ground water regime. The repoit shall be submitted to
the RO, PCH and SEIAA within Six months. (a7

case adverse impact Is observed Janticipated, mining shall not be
tarried out, _
dust and other environmental poltut

Adequate protection against tion due t& mining shall be made so that the
habitations (if any) close by the lease area are not adversely affected. The status of implementation of measures
taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed before the start of
sand mining.

Need-based assessment for the. rearby villages shall be conducted to Study ecanomit measures which can help
in improving the gquality of fife of eccnomically weaker section of soclely. Income generating projects/toals such
as develepment of fodder farm, fruit bearing orchards, vocational training et can form a part of such program
me, The project proponent shall.provide separate budget for community development activities and Tncome
genersting programmes. o

Green cover development shall be carried out followiing
in consultation with the local BFO/Horticalture Officer.
Separate stock piles shall be maintained for excavated top sall, if any,
green coverfiree plantation. .

Dispansary facilities for first-aid shall e pravided at site. _

An Environmental Audit should be annually carried out duritig the operational phase and submitted 10 the SEIAA.
The District Mining Officer should quarterly monitor compliance of the stipulated' conditions. The project
pfopunent will extend full cooperation to the D!st:m M;ning_ p{ﬁce_; by furnishing the - requisite
datafinformation/monitoring. reports. In case of any violations of stipulated conditions, the District Mining

ill report to SEIAR, _ _
?hik::;g:e:?:pcnent shall submit six monthly reports on the status of compliance of the stipulated
environmentsl cearance conditions Including results of monitored data (both in hard & soft caples) to the SE1A4,
the District Officer and the respective Réglonal Office.of the State Pollution Control Board by 1st June and 1s¢
ear, .

22?:;?: tet:-:ZZérénce letter shall be sent by the proponent to concermed Panchayat, ZilaParisad/ Munigipal
Corporatian and Urhan Local Body. _ A _

Transportation of matenials shall be done by covering the trecks / ractors with tarpaulin or other sultable

echanism to avoid fugitive emissions and spillage of mineral/dust,

Waste watar, from lemporary habitation campus bié properly collected & treated bgfoqa discharging into water
bodles the treated effluent should conform to the standards prescribad by MoEF/CPCB,
Measures shall be taken for cantrél of noise fevel 1o the limits prescribed by CP.C.B, )
Special Measures shall be adopted ta protect the nearby settlements frum_lhe impacts of mining activities.
Maintenance of Village roads through which transportation of minor minesals is to be undertaken, shall be
cartied-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erasion and management of siit shall be undertaken, Protection of
dumps against erosion, If any, shall be carﬂed-outxl.\gi\t_t_:gco textile matting or other suitable materal,
Corporate Emvironmental Responsibility (CER) stiit b Xepared by the project Prepenent 3nd the details of the
vatious heads of expenditure to be sulbmlned as idelines provided in the recenit CER notification No.

CPCB guldelinetincluding selection of plant species and

and-the top soil-should be utilized for

Pageduof8

Scanned with CamScanner



32,

33,

35.

37.

39,

41,

2 8t Villa aur Ahatmal Sabik T Irang, District-Shamil, W[5 8.0, Traders (Leased Argp-

fvza‘;f;f?;:;-'éu" dated 01/05/2018. Work to be executed with installation of five hand pumps for diinking
. Bht In villages of streets, construction of 1o numbers of tollets at the primary schoo! with name
F beneficlary and gram pradhan along with phone number, photographs

:;:s;ihlhw ft:l’ adopting nearest three vfilages shall be explored and detalls of civic amenitles such as roads,
ng water etc Proposed 1o be provided at the project proponent’s expenses shall be submitted within 02

months from the date of issuance of Environment Qearance.

Lheedf-unds eafrmarked for environmental Rrotection measures should be kept In separate account.and should not
Werted for other purpose, Yaar wise expenditure should be reported to the Ministry of Environment and

Forests and its Regianal Office located at Lucknow, SEIAA, U.P and UPPCH.

Attion plan with Fespect to suggestion/improvement and recommendations made and -agreed during Public

::::::hnishall be submitted to the District mines Officer, concern Reglenal Officer of UPPCE and SEIAA within 02
Environmental dearance is sudject to abtaining dearance under the Wildiife {Protection} Act,. 1972 from the:
rompetent authority, if applicable to this project.
The Proponent shall observe every 15 day for nesting of any turtle ia the area. Based on the obsérvations so
"‘ad"j if turtle nesting is observed, necessary safeguard measures shall be takes in consuftation with the State
WIldMe,Depnrtment. For the purpose, awareness shalf be created amongst the workers about the nesting sites
5o that such sites; if any, are identified by the workers during operations of the mine for taking required
‘sateguard measures. In this regards, the safety notified zone should be left s 1hat the habitat/nesting area s
undisturbed.

The project proponent shall underiai:e,adeqﬁaxe safeguard measures during extraction of river bed material and
ensure that due to this activity the hiydro geological regime of the surrounding area shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authprities for withdrawsal of
requisite quantity of water {surface water and groundwater), required for the project, 3 ‘
Appropriate mitigative measures shall be taken 10 pravent poliution of the fiver in consultation with the State
Pollution Control Board. It shall be ensured that there is no leakage of oil and-grease In the river from the
vehides used for transportation, o ‘

Vehicular emissions shall be kept under control and regularly monitored, The vehides carrying the mineral shall
not ba averloaded. o

Provision shall be made for the housing of construction:labpur within the.site with all necessary infrastructure
and facilities suchi as fuel for cooking, mobilé toilets, mobile STP, safe drinking water, medical health care, créche
etc. (MOEF circular Dated : 22-09-2008 regérding stipulation of condition-to improve the living conditions of
construction Tabour af site). .

Personnel working in dusty areas should wear protective respiratory devices and they should also be provided
with zdequate training and infoermatioh on safety and health aspects. Occupational health surveilla nee program

_ of the workers should be undertakeri pgribditany to observe any contractions due 1o exposure 1a gust and take

corrective measures, if needed. -

A copy of the clearance fetter shall be sent by the propanent to concerned Panchaya, ZiaParishad/ Municipal

Corporation, Urban tocal Body and the Local NGO, if any, from whom siiggestions/ fepresentations, if any, wore

received while processing the proposal. The dlearance letter shall also be put on the website o the Company by
: nent. _ . _ . .

Eipzzggumnent_al statement for each financial year ending 31st March in Form-V. as is mandated to be

submitted by the project proponent to the concerned State Pof!uuqn Control Board as prescribed under the

Emvironment {Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the

company along with the status of compliance of enviranmental dearance conditions and shall also be sent to the

Regional Office of the Ministry of Environment and Forests, I:u:know by s-mail,

‘The green cover development/tree plantation s to be done in an srea equivalent to 20% of the total | eased ares

either on river baak or along road side {Aveaue Plantation).

Debris from the siver bed will be collected and stored at secured place and may be utilized for strengthen the

embankment.. o _ »

Safety measures to be taken for the safety of the people warking at thé: mine leass area shauld be iivan, which

wouild also include measure for treatment of bite of paisonous reptile/insect ke snake.

Periodical and Annwal medical checkup of workess.as per Mines Act and they shauld be covered under ES) as per
yule.

(R

At Dy,

pacs 5 nf8
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16.
1L
12,

14,
15,
16,

17'
lsl

19.

20.

22.
23.

24.

26.
2.

No mining activity should be cartied outin-
Pakka motorable haul road to be maintain

Afsaparale Enviro_nmenlal Management Cell with syilable qualified personnel shall be. set-up under the controf
of 3 Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken,

Pmlelfl Proponent should ensure survivat of Iree saplings. Mortality should be replaced from time to time.

Site Pit photographs should be submittad with date, time and point-cacrdinate within 15 days.

One month menitoring report of the area fer air quality, water quallty, Nolse level Besides flora & fauna should
be examined twice 3 week and be submitted within 45 days for a record.

Pravision far cylinder 1o workers should be made {or cooking. '

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department applicable
fnorms.and standard fixed by the Government.

Provide suitable mask 1o the workers. -

Agpproach road kacchais o b

proact s 10 be made motarable and tree saplings to be planted on both sides of the road,
Indigenous plants should be '

planted according 16 CPCB guidelines and in consultatfon with locaf Divisional Forest
Officer. S ‘

stream channel as per SSMMG, 2016.
ed by the project proponent,

The project groponent shall in-2 years conduct detsiled replenishment study duly authanticated by a QCI-RABET

accredited eonsultant, and the District Mines Officer. ' '

Provision for two toilets and hand pumps should ba made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar sealping methods extraction {typlcally 0.3-0.6 mor 1- 2 ft) as per sustainahble sand

mining management guidelines 2014, o

A buffer/safe zone shall be maintzined from the habitation as per mining guidelines.

Corporate Environmental Responsibility {CER} plan with minimum Rs. 1.94 Lakhsfyear shall be prepared by the

project proponent znd the detalls of the verious heads of expenditure to be submitted as per the guidelines

provided in the recent CER naotification- No. 22-65/2017-1.11 dated 01/05/2018. Work to be executed with

installation of five hand numps for drinking water, solar light in villages of s_::eet.s,-conitrg:ﬁon of two numbers

of toilets at the primary schoo! with name displayed ar.rd qd#ru_s and details-of beneficiary and gram pradhan

along with phonz pumber, photogroptis should be submitted to Directorate a5 well as.10 the District maglstrate /
i ' officers, Shamll, U.P. _

ﬁ;::,?ﬁ:ij:ﬂ?gfd' Medical dalm, reg_ular heal;h check-up camps, facifities shall be -provided to the

regular/temparary/Contractual or any base xarkas. Copy of receipt shalt be.produced to the- Directorate of

iy ith the compliance repo o -

fﬂ"‘__";f":; ';:: 1‘;’“"5:;“;,,, of water through ralnwater harvesting and cleaning and maintenance. of naturs|

surface water bodies of the nearby areas may be considesed a5 one of the activity In LR |

The excavated mining materis! should be carried and transpofted in such a way that no obstr

flow of water takes place. Suitable measure should be taken and detalls to be provided to conc
width of the hauf road shall be mare than & meler. .

bmit annual replenishment report cenified by an authorzed-agency. In case the replenishment is lower than
fhug approved rate of production, then the mining activity / production levels shall.be detreased / stopped
accoidingly till the replenishment is complete: o o

k oponent shall ensure that if the project area rall; within the ¢ca-sensitive zon
m.g Pmm,‘,-’:,,;:,em]ssion of statuary committee of Natonal board fér wild life under the
Sa,nﬂ;:urz‘s #ict, 1972 shall be obtained before commencement of work. N
(P-rp duri . the progressive mining this lease area becomes part of dluster Le, drea equal to oF more than
ifin Iuﬂ:_m_md :‘: B-1 category, then additional canditions based on the EIA canducted by the concerned lease
25 ha, :hm“ be imposed and joint EMP shall be implemented. The lease holder shall mandatorily follow a0 the
Pﬂmdend anditlons otherwise it will amaunt to violation of E.C. conditipns. If the certificate related to cluster
::o\d&d‘i:v the competent authority is found false or Incorrect then punitive actians as per the law shall be
Inltlated agalnst the authority issuing the cluster certificate, ‘

5 Environmental dearance wili be co-terminus with the mining lease period.
Ttne1 t falling with in 10 KM area of WTid Ufe Sanctuary Is to obtaln a dearance from National Boazd Wild Life
I"ma::l) even if the coo-sensitive zone is not eammarked.
lr’: avoid ponding effect and -adverse emiranmq_t;ll_s.mdiﬁups for sand mining
should be done 23 per sustalnable sand mi'fingm.an ¢ guidelines 2016,

uction ta the' free
em Department.

& of Natlonal park/
pravision of Wildtife

in area, progressive mining

Pare 60fB

e N,

ey
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31

32

33,

35,

36.

38,
39,

40,

3L
42,

3.
a4,
45,

46.
a7

48,

49,

Geo cvordinates should be verified by Olcector,

should be submitted 1o SEIAA/SEAC, Secretariat as earliesy.

In case It has been foung that the E.C. obtained b ( : '
g - di t the distance
between the two a Y providing Incorrect information, submitting that the dista

djolning mines Is greater than 500mt. and area s fess than 25ha, but factually the distance is

15.818),
OGM/District Magistrate/Regional Mining Officer/NHAI and

less than 500 mt and the mine is located in
revoked;

The p;?t):dcl proponent shali in 2 years conduct QQtai!ed replenishment study duly authenticated by a _Q.G'NABET
acore . consultant, and the Bistrict Mines Officer which shall form the basis for midterm review of conditions
of Environmental Clearance,

z::n:"“;;‘,s :;‘k will be open-cast and manusl/seri mechanized (subject to order of Hon'ble NGT/Hon'ble

drilfingg » heavy machm_e such as excavator, scooper ete. should nat be employed for mining purpose. No
asting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-everis less,

shal ,be Ie'.‘: on both the banks of precise area to control and avoid erosion of river bank, The mining is confined

Yo extraction of sand/moram from the river bank only. _

The project proponent shall undertake adequate safeguard measures during extraction of river bank material

and ensure that due to this activity the hydro-geological regime of the surrounding area shall nat be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease conditions and

the Rules prescribed in this regard dearly shawing the no wark zona in the mine lease i.e. the distance from the

bank of river to be Jeft un-worked [Non mining area), distance from the bridges etz. it shall be ensured that no

mining shall be carried out during the monsoon season. . oo . .

The project proponent shalt:-ensure that wherever deployment of labaur attrscts tha Mines Act, the. provision

thereof shall be strictly followed. ‘ o

Thie' project proponent will provide parsonal protective -equipment (PPE) as required, slso provid adequate

training and informaticn on safety and health-aspects, Periodical medical examination of the warkers engaged In

the project shall be carried out and records maintained. For the purpase, schedule of health examination of the

workers should be drawn'and followed accordingly. '

The critical parameters such as FMI0, PM2:5, SO2 and NOx in the ambient air within the impact zone shall be

monitored periodically. Further, quality of discharged water if any shall alsa bo manitored {{TDS, DO, pH; Fecal

‘Coliform and Total Suspended Solids (T35)]. o _ '

Effective safeguard measures, such a5 regular water sprinkiing shall be carried out in critical areas prone to air

po_iluﬁnh and having high levels of pariculate matter such as laading and unleading point and all'transfer polnts.

Extensive water-sprinkling shail be carried out on haul roads. i '

it should be ensured that the Ambient Air Quality parameters conform to the norms prescribied by thé Central

pollution Control Board in this regard. :

The extended mining scheme will be submitted by the proponent befare expiry of present mining plan,

Four amblent 2ir quality-manitoring stations should be esta_bfished in the core 20ne as well as in the bulfer zane

for monitoring PM10, PM2.5, 502 and- NOx. Location of' the stations should be ‘decided based on’ the

m et'eb_roliigicél data, topographical realyre_s ‘and envir@mlan:ally and_ ecologically sensitive targets -and

frequency of monitoring should be undertaken In consultation with the State Poljution Cor‘\\trquoarg."

Common road for teansportation of mineral is to be maintained collectively, Total cast vill be shared/iworked oot

on the basis of lease area among users: ; e .

Proponent will provide adequate sanitary.facllity in the form of mobile toilets to the labours engaged for the

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project activity will be

separately storage In bins and managéd as per Salld Waste Management rules,

Green area/belt to be developed along haulage (m3d in consultation of Gram Sabha/Panchyat,

Naturalfcustomary paths used by viliagers should not be obstructed at any time by the activies proposed under

' ject.

:;;!p;o;mm“g of the entire lease area in the dim_lct using remote sensing technique should be done regulardy

ance in three years for monitoring the change of river course by Directorate of Geology and Mining, Govt. of

Uttar Pradesh. The record of such study to be malntained and report be submitted to Regional office of MoEF,

SEIAA, UP. and’UPPF:‘ will be marked to concemmed Panchayat / local NGO; If

A copy of clearance letter will ked to concefme *hayat / local RGO, If any, from whom suggestion /

gep;:sentation has been recefved while F""{’i‘,ﬂ"wl?* proposal, The dearance Jettef shall also be ;i?:gt on the

website of the company. ' '

cluster ol area equal or more than 25ha, the E.C issted will stand
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No,: 0,2/11, 3, Am¥; $/2. 2/4, 19/3,09/8,19/2. 22, 214, 2207, 2141,
L2, 2303, 2305, 232 aur 1$3blk, Tehsit Kalra; 2 M, Yeadats lLansed Arer-

. 15.818), '
S0.  State Pallution Contrel Board shall display a copy of the clearance letter at the Reglonal office, District Industry
o Centre and Cotlector's office/Tchsildar's Office for 30 days.

The project authorities shall advertise at least In two local newspapers widely circulated, one of which shall be in
the vemacular language of the lecality concerned, within 7 days of the Issue of the clearance letter Informing
that the project has been accorded environmental clearance and a copy of the clearance letter is avallable with
the State Pollution Control Board and also at web site of the SEIAA at http://www.selaaup.in and a copy of the
same shall be forwarded to the Regional Office of the Ministry focated In Lucknow, CPCB, State PCB.

52.  The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or stipulate any

turther condition in the interest of environment protection,
Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions

meq!ioned 2bave may result in withdrawal of this dearance and attract action under the provisions of
Environment (Protection) Act, 1586.

S4.  Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, withing

period of 30 days as prescribed under Section 11 of the National Environment Appellate Aul@_bm___;_ﬁ__! 1997,
55.  Waste water from potabie use be collected and reused for sprinding. T
56. During the school opening and dosing time vehide movement will be restricted.
57.  Awidth of not less than 50 meter or 10% width of river can be restricted for mining activities from river bank. A
condition can be imposed thal mining wifl be done from river activities from river bank.

You shall also ensure that the propased site is not @ part of any no-development zone as
required/prescribed/identified under taw. In case of violation, this permission shall automatically deem to be cancelled.
Also, in the event of any dispute on ownership or land usc of the proposed site, this dearance shall automatically deem
to be cancelled.

The above stipulated conditions will be enforced inter-afia, under the provisions of the Water (Prevention &
Control of Pallution) Act, 1974, the Alr {Prevenlion & Control of Pollution) Act, 1981, the Environment (Pratection) Act,
1586 and the Public Liability Insurance Act, 1591 along-with their amendments and rules made there under and also
3ny other orders passed by the Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals Incorporating the conditions
specified in the Environmental Clearance within 03 manths of issuance of this dearance. The SEIAA/MOEF reserves the
right 1o revoke the enviranmental dearance, Il conditlons stipulated are not implemented to the satisfaction of
SEIAA/MOEF. SEIAA may impose additional environmental canditions of modify the exlsting ones, if necessary,

This is to request you to take further necessary action in matter 3s per prav[s!g:s_ cf'Garette Notification No.
$.0. 1533(€) dated 14/09/2005, as 2mended and send regular compllance reports _to' e authdpy v.aX preseribed in the
aloresaid notification. Uy

53

Uy

+ ¥ ABshish Tibwdri)
Member Secictary, Sg
Ref. No. sssseueree--f PATYBJSEAC/2A16, 8 Dated: As 3bov Y. SELAA
E_&yfu tnformation and necessary action to: o
1. The Principal Secretary, Environment, U.P. Govt., Lucknaw,
2. Advisor, IA Division, Ministry of Eavironment, Forests & Climate Chan .
Paryavaran Bhawan, jor Bagh Road, Aliganj, New Delhi. €%, Govi. of India, Indira
3. Additional Director, Regional Office, Minlstry of Environment & Forests
Bhawan, Sth Floor, Sector-H, Aligan], Lucknow. » (Canvtes) Reglon), Kendriya
4. The Member Secretary, U.P. Pollution Control Board, TC-12v, Paryavaran Bhaw
Ragar, Lucknow. an, Vibhutt Khond, Gomy
S. District Magistrate, Shamli, U.P,
6. Director, Department of Geology & Mining, U.P, Lucknow,
7. Copy for Web Master/Guard file.

-

Menihiey lmomv. NHAA
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/ W U.P. Pollution Control Board
B ' CONSENT ORDER
Ref No. - Dated : 11/04/2020
90177/UPPCB/Circle3 PPCBHO)/C
HAMLI/2020 (U Y CTO/water/S
To,

Shri MANJEET KUMAR
- M/s MM TRADERS

Gata No. 2/9, 2/10, 2/1 1,3,4,Mi/,5/2,2/4,19/3, 19/8,19/2,22,9/4,19/7,21/1 ,21/2,21/3,21/5,23/2,

Gram Memaur, Ahtmal Sabik, Tahseel Kairana, Distt Shamli,SHAMLIL,SHAMLI,
SHAMLI

Consent under Section 25/25 of
(as amended) for discharge of effluent to M/s. MM TRADERS_

Sub :

Reference Applicaﬁom No :7885591

I For disposal of effluent into water body
Pollution) Act,1974 as amended (here in after referred as

Dated :11/04/2020

The Water (Prevention and control of Pollution) Act, 1974

or drain or land under The Water (Prevention and control of
the act ) M/s. MM TRADERS is hereby

authorized by the board for discharge of their industriat effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to

general and special conditions mentioned in the annexure
This consent is valid for the period from 06/02/2020 to 31/12/2020 .

;in refrence to their foresaid application .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any

Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

or all conditions under section 27(2) of the

For and on behalf of U.P. Pollution Control Board

Nishi z:g:ally slgned by
i Kumar
Kumar gh’aghan CEO
Chauhan Teimsomsse  C-3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. :Lils::‘:lr gz;:zgf;g;g
Chauhan oy i emar
CEO
C-3.
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2(a)
\ ‘-,‘;\u U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MM TRADERS vide

Consent Order No. 7885591/ Water Dated : 11/04/2020
CONDITIONS OF CONSENT

l. This consent is valid only for the approved production capacity of Sand -237270 Metric
cube/Annum. -

2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge KIL./day discharge point

(V8]

Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

gfﬂ}lent. It should also be ensured that domestic effluent should not be discharged in storm water
rain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter I Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. . .

Industrial Effulant
S.No | Parameter | Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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2(b)
1. This consent is valid for Mining of Sand -237270 Metric cube/Annum.

o 2, Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the proeess period.

4. In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

361111511536% shall comply the all condition of Environmental Clearance issued by SLEIAA dated-

6. The Board reserves the right to revoke this consent to establish which is being granted to the said
11]du§1t'r3{1 at any time in case if the industry is violating any of the conditions of the consent to
establish.

7._In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

8. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission. '

9. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
appr(ived laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant. 4 '

10. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

I'l. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boilet/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

12. Industry shall comply the all conditions imposed in the NOC.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

HY A Digitally signed by
N IShI Nishl Kumar CEO
Kumar Chauhan
Date: 2020.04.20
Chauhan igiso0s0s30  C=3.
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Uttar PradeshTreasury Form-209(1) - Challan for De

(3reitE @ Tt g 3 e, 3070)

Government of Uttar Pradesh

To be submitted through Net-Payment

CHALLAN

positing Money

escription Serial No.|Amount (in Rs.)
85300102010000fEMs Rarad S v ok @a i eh 1 2636070.00
[ Totals of the above heads -~ 2636070.00
A SUM OF Rs. 2636070.00 AGAINST H_.Im HEADS MENTIONED ABOVE —[ THROUGH NET-PAYMENT
TRANSACTION J--

THE BANK REFERENCE NO. RECEIVED AFTERT

ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositer Remarks->October month payment)

\

’ [ ]

HE TRANSACTION IS : CKO0853558,

Scroll Date:

-12/10/2020

,Qr'unnn-
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Name of Pillars Latiude [ Longitude ]
A 29°21'44.62" N 77°08'09.01" E |
B 29°21'51.48" N 77°08'23.76" E B
C 29°21'4514" N 77°08'20.52" E
D 29°21'37.46" N 77°08'21.42" E
E 29°21'36.81" N 77°08'18.02" E
F 29°2128.13" N | 77°08'14.12"" E
G 29°21'32.61" N | 77°08'07.22" E

W%Wwwséozo.méommwﬁﬁuﬁrﬁﬁrﬁm
o

Name.of Pillars Latiude Longitude
A 29°27'20.79" N 77°08'16.88"E ]
B  25°27'02.61"N - 77°08'00.83"E
C 29°27'08.14"' N 77°07'51.91" E
D 29°27'26.29" N 77°08'08.19" E *I
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